IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:H YDERABAD BENCH
AT HYDERABAD. .

QP,No,7/96, in
OA,1421/95.

Date of order:?2-2-96,

Betweens - . ‘
Mohd.5ujjath All L eea aApplicant, .
~and .

Mr, G.u.GDpalakrlshna. , ) i
The Regional Directer,B.3.1. Coroojation, -
Regional Office,D.No,5-9-23, Hill Fort, )
Adarshnagar,dyderabad.

e Respondents.

Eounsel‘for the Applicants Mr.D.P.Kali Advocate

Counsel for the ResOQHdcnts Mr,N,R.Deva Raj, Sr.ce5a.
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‘HON '3LE MR,JUSTIZE V.NEELADRI--RAO,VICE "'HAIRWIAN

HON'*31E SHRI R. RAI”GARAJAN ME MBER ( AD MINISTRAT IVE VE)1
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C.P.No.7/96
in
0.A.NO.1421/95

ORDERS
Dt: 2.2.96

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE
CHAIRMAN) ‘

Heard Shri D.P.Kali, learned  counsel for the
applicant and Shri N.R.Devaraj, Llearned standing counsel

for the respondent.

2. The applicant in the OA filed this CP by alleging
that the order dated 27.11.95 in the OA is not complied

with.

3. To appreciate the contentibns for the applicant, it
will be convenient to read the operative portion cf the

order dated 27.11.95 in OA 1421/95 which . is as under:

"The applicant 1if so adviéed, méy submit a
.fresh representation to ﬁhe regpondent by
gsending it by ‘éegisterd Post
Acknowledgement Due'’, and‘ the tespondenté
should dispose the same iﬁ accordance with
the rules by passing appr@priate‘orders and
cemmunicate the same to the applicant by
'Registered Post acknowleégement pDue'. If
ultimately the applicant1 is . going to be
aggfieved by the order passed by the
respondents on his representation, he is
not debarred from moviﬁg this Tribunal

under Section 19 of the AT Act."

4. it is conceded for the applicant that the concerned
authority disposed of the representation of the applicant
as directed in the order dated 27.11.95 referred to

hereinbefore. But the contention for the applicant is that
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the order  that | was passed in pursuance of the
representatlon is not 1n accordance w1th law and hence that
A

order cannot be treated as an approprlate order.

a

\
5. But whenever an ordec has tc be passed by competent
authority, the said authority will pass it as per his
perception of the rules, instrhctionsﬁ and statutory
provisions, if any. But merely because the ultimate order
is against ﬁhe applicant in the O0&, iticannot be stated
that the concerned authority consciously disregarded
various rules/instructiqns/statotocy provisions. In fact,
even in the . order dated 27.11.95, this Tribunal observed
that if ultimately the order to ce paséed is against the
applicant, de is free to challenbe it;ﬁﬁﬁ? by filing an

application under Section 19 of the A.T.Act.

6. Hence we feel that there are no grounds for

entertaining this CP and accordingly it has to be
. | {

dismissed.

- 7. In the result, this cP is dismissed. But this

order does not debar the applicant from moving this

Tribunal under Section 19 of the, Administrative Tribunals
Act, 1985, 'if he is so advised as already observed in the

order dated 27.11.95 in the OA.//-
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A Q. — P OTTENEN
{R.RANGARAJAN) ‘ (V.NEELADRI RAO)
MEMBER (ADMN. ) ‘ VICE CHAIRMAN
‘ ‘ Zlﬁvak
DATED: 2nd February, 1996. Dy.R 1strar(Jud
Open court dictation.
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Cepy tes- : A !

1. Mr.G.,L.Gepalakrishna, !

- The Regional Directer, E.3.I.Corpsration,
Regional Office, D.N0.5=0= 23,‘H111 Fort,
Adarshnagar, Hyderabad.
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